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 to  (c).  At  the  request  of  the  Assam
 State  Government,  the  National
 Council  of  Applied  Economic  Research
 conducted  a  Techno-economic  Survey
 of  Assam  in  1959.  The  final  report  on
 the  Survey  was  submitted  by  the
 Council  to  the  Assam  Government  in
 December,  1961.  The  Report  is
 expected  to  be  published  shortly.

 Indians  in  Portuguese  Colonies

 Shri  D.  ए.  Sharma: 1658.4  Shri  Raghunath  Singh:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  any  of  the  Indian
 nationals  resident  in  Portuguese
 colonies  who  were  interned  at  the
 time  of  liberation  of  Goa  by  Portu-
 guese  authorities  have  been  released
 59  far  in  view  of  the  agreement  reach-
 ed  some  time  back;

 (b)  if  not,  the  reasons  therefor;  and
 (c)  the  steps  taken  in  the  matter?

 The  Prime  Minister  and  Minister
 of  External  Affairs  and  Minister  of
 Atomic  Energy  (Shri  Jawaharlal
 Nehru):  (a)  to  (c).  The  Government
 of  India  understand  that  the  Portu-
 guese  authorities  have  started  releas-
 ing  from  the  12th  of  May,  1962,  the
 Indian  nationals  interned  by  them  in
 Portuguese  colonies.

 Mechanisation  of  Mandi  Salt  Mines

 1659.  Shri  Hem  Raj:  Will  the
 Minister  of  Commerce  अत  Industry
 be  pleased  to  state:

 (a)  the  progress  made  in  mechani-
 sation  of  the  Mandi  Salt  Mines;

 (b)  by  what  time  it  is  expected  to
 be  completed;  and

 (c)  when  the  factory  will  be  set  up
 at  Jogindernagar  for  the  preparation
 of  rock  salt?

 The  Minister  of  Industry  in  the
 Ministry  of  Commerce  and  Industry
 (Shri  Kanungo):  (a)  and  (b).  The
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 Guma  Mines  are  worked  by  the  dry
 mining  method  and  there  is  no  pro-
 posal  to  mechanize  them.  As  regards
 the  Drang  Mines,  the  scheme  of  sink-
 ing  of  shafts  has  been  suspended  due
 to  difficult  condition  of  the  strata
 encountered  during  the  course  of  the
 sinking  operations.  The  Indian  Bureau
 of  Mines  has  been  asked  to  undertake
 survey  and  proving  operations  by
 structural  and  detailed  drilling  and  to
 advise  in  regard  to  the  best  method
 of  developing  them.

 (c)  Setting  up  of  a  factory  at
 Jogindernagar  for  the  manufacture  of
 refined  salt  forms  part  of  the  scheme
 to  introduce  wet  mining  system  for
 the  Drang  Mines  which  shall  be
 examined  on  receipt  of  the  advice  of
 the  Indian  Bureau  of  Mines.

 12  hrs.
 PAPERS  LAID  ON  THE  TABLE

 Companies  (CenTRaL  GoveRNMENT’s)
 Genrrat  Rues  anv  Forms

 The  Minister  of  International  Trade
 in  the  Ministry  of  Commerce  and  {n-
 dustry  (Shri  Manubhai  Shah):  I  beg to  Jay  on  the  Table  a  copy  of  the  Com-
 panies  (Central  Government's)
 General  Rules  and  Forms  (Fourth
 Amendment)  Rules.  1961  published  in
 Notification  No.  G.S.R.  1408  dated  the
 25th  November,  1961,  under  sub-
 section  (3)  of  section  642  of  the  Com-
 panies  Act,  1956.  [Placed  in  Library.
 See  No.  LT-131/62).

 Rarort  of  GANGA  BRAHMAPUTRA
 WATER  TRANSPORT  BOARD

 The  Minister  of  Shipping  in  the
 of  Transport  and  Commani-

 cations  (Shri  Raj  Bahadur):  I  beg  to
 lay  on  the  Table  a  copy  of  Report  on
 the  Ganga  Brahmaputra  Water  Trans-
 port  Board  for  the  year  1961.  [Placed
 in  Library.  See  No.  LT-132/62).

 12.02  hrs.
 PRESIDENT’S  ASSENT  TO  BILL
 Secretary:  Sir,  I  lay  onthe  Table

 the  Appropriation  (Railways)  No.  2
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 Bill,  1962,  passed  by  the  Houses  of
 Parliament  during  the  current  Session
 and  assented  to  by  the  President  since
 #  report  was  last  made  to  the  House
 on  the  18th  April,  1962.

 12.024  hrs.
 STATEMENT  RE:  HOOGHLY

 PILOTS

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  and  Communi-
 cations  (Shri  Raj  Bahadur):  A  few
 days  ago  the  representatives  of  the
 Hooghly  Pilots  asked  for  permission
 to  see  me  in  Delhi.  They  arrived  in
 Delhi  four  days  ago  and  have  seen  me
 more  than  once.  The  Minister  of
 Transport  &  Communications  also
 granted  them  an  interview  on  19-5-62.

 As  the  House  is  aware,  the  two  basic
 demands  of  the  Hooghly  Pilots  have
 been:—

 ‘i)  that  an  assurance  stated  to
 have  been  given  by  the  Chair-
 man  of  the  Calcutta  Port  Com-
 missioners  in  1948  during  the
 course  of  some  informal  dis-
 cussions  with  their-represen-
 tatives  regarding  defferentials
 in  pay  vis-a-vis  the  other
 services  should  be  implemen-
 ted  forthwith;  and/or

 (ii)that  the  service  as  a  whole
 should  be  transferred  to  the
 direct  control  of  the  Central
 Government.

 I  made  it  clear  to  the  representatives
 that,  for  a  variety  of  reasons,  neither
 of  these  was  acceptable  to  the  Calcutta
 Port  Comms  ioners  or  Government.

 After  discussion,  the  representatives
 of  the  Pilots  accepted  the  position  that
 it  was  not  feasible  to  implement  either
 of  the  two  demands.  They  also  re-
 cognised  the  serious  consequences  to
 the  port  and  the  country  arising  from
 the  stoppage  of  pilotage  work  by  them.
 Accordingly,  they  have  decided  to  re-
 turn  to  their  work  forthwith.  As  the

 mittee
 Pilots  have  now  realised  that  the
 extreme  step  they  took  was  in  no-
 body’s  interest,  Government  trust  that
 the  Calcutta  Port  Commi  sioners  will
 take  a  considerate  and  lenient  view  in
 the  departmental  proceedings  which
 they  have  initiated  against  the  pilots.

 In  order  to  secure  proper  co-ordi-
 nation  and  happier  relations  amongst
 the  various  marine  services  in  the
 Port  of  Calcutta  and  to  promote
 greater  efficiency  all  round,  Govern-
 ment  propose,  in  consultation  with  the
 Calcutta  Port  Commissioners,  to  exa-
 mine  the  question  of  re-organisation
 of  the  marine  <ervices  in  the  Port.  In
 the  meanwhile,  the  Pilot  service  will
 be  directly  administered  by  the  Chair-
 man,  Calcutta  Port  Commissioners,  as
 a  temporary  measure.  Before  conclu-
 ding  my  statement,  I  wish  to  express
 Government’s  appreciation  of  the
 valuable  services  of  those  officers  of
 the  Hooghly  Pilot  Service  who  carried
 out  their  duties  with  devotion  under
 very  difficult  and  trying  condition:
 during  the  past  twenty  days.  I  woulu
 also  like  to  express  Govergment’s  ap-
 preciation  of  the  contribution  made
 during  this  period  by  each  and  every
 one  of  the  other  members  of  the  ad
 hoc  pilotage  unit  set  up  by  the  Port
 Commissioners,  particularly  the  officers
 of  the  Indian  Navy  and  the  Dredger
 and  Despatch  Service  of  the  Commis-
 sioners.  We  are  al-o  grateful  to  Ship-
 ping  Companies  for  their  cooperation
 and  for  offering  the  services  of  some  of
 their  Marine  Officers  to  assist  the  Port
 Commissioners  during  the  period  of
 emergency.

 12.05  hrs.
 ELECTION  TO  COMMITTEE

 Com  Boarp
 The  Minister  of  International  Trade

 in  the  Ministry  of  Commerce  and  In-
 dustry  (Shri  Manubhai  Shah): I  beg
 to  move:

 “That  in  pur-cuance  of  sub-rule
 (1)  (e)  of  Rule  4  of  the  Coir  In-


